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per cent of the emoluments, a,nd also 
for the periods for which quarters. are 
likely to lie vacant. 

The above-m~ntioned basis ot 
working out the assessed rent has 
been revised with reference to the 
observations of the Convention Com-
mittee and the Public Accounts Com-
mittee and the recommendations at 
the Second Pay Commission. Now the 
avel'[":!e assessed rt'nt for all quart!'rs 
is ,alculaled category-wise on thp 
basis of 6 per cent of the capital cost 
of the quarters in each category. The 
change-over has been brought about 
in two stages, viz. 

(i) the rent of each individual 
quarter was increased with effed 
from 1-10-1960 on an ad hoc ba.sis by 
25 per cent in respect of quarters, 
rents of which had be~n assessed at 
less than 5 per cent of the capital 
cost; and 

(ii) the rent of all quarters ,'e-
asses3ed at 6 per cent of the capital 
cost as on 30th Sept~mber, 1960 and 
the rents so assessed charged with 
enect from 1-10-1961. 

Recovery of rent is. however. limit-
ed to 10 per cent of ~moluments and 
in the case of staff drawing below 
Rs. 150 per month in the authorised 
scales of pay, it has hN'11 rer1ucpn to 
71 per cent uf elllOiullIellts, 

2214 Shri K. L. Rao: Will the Mi-
nister of FOOd and Agriculture be 
pleased to state: 

(a) whether any survey of the irri-
gation projects in the country costing 
b~tween Rs, one lakh to Rs. ten lakhs 
each has been conducted; 

(b) if so, whether a list together 
wIth benefits and approximate costs 
thereof will be laid on the Table; and 

(c) th~ amount of money spent on 
IUch projects in First and Second Five 
Year Plans and its provision in Third 
!'ive Year Plan? 

'ft~, Deputy Minister in the Mlnis-
V7 Or Food (Shri A. M. Thomas): 

(a) to (c). The required il1!forrnat.icm 
is being collected from th~ State Gov-
ernments and Union Territories aDd 
win be laid on the Table of the 
Sabha as soon as received. 

/sea ErOsion in Kerala 

~2~~.:. Shri Ravindra Varma: Win 
the Minister of Irrigation and Power 
Ill' pleased to state: 

(a) \\'lwlher it has come to the no-
t.ice "r Govl'rnn1!'llt that considerable 
(lam~(g(' has been done to the National 
High",,,y in Kerala and breaches 
made "'1 thr.' Highway between Quilon 
and Allt'p»cy as a result of the in-
roads made by the sea on the 12th 
and 13th of April and that thousands of 
fishermen who liVe along the sea 
coast In this region have been ren-
dered homeless; 

(b) whether he will Lay on the 
T.able a statement giving the nature 
and extent of the damage to the 
Highway and the number of people 
who have bl'en rendered homeless; 

(c) what measures have been un-
dertaken to render relief to the vic-
tims of the calamity; and 

(d) what steps are being taken by 
Governml'nt to prevent further era-
f:ion :l!ld iT·O(l".~ b~: t1,:-, "(':L i'!: tl-'is re-
gin.,? 

The ~Ii'list'·r of ~'-'1k ill the aliais-
try of Irrigation and Power (Shri 
Alag~san): (a) to (d). According to 
the report received from the Govern-
ment of Kerala the position is as fol-
lows: ' 

The sea shore at Thottappally and 
Purakkad area in the Alleppey Dis-
trict was badly affected by erosion on 
12th April 1962 and 13th April 1962. 
The action of the waves was extra-
ordinarily ferocious and unprecedent-
I'd. The sea shore for a length of 
about 3 miles north of Thottappally 
Spillway mouth up to 41\4 of Na-
tional Highway was affected by sea 
erosion. Sea also made an encroach-
ment for about 50 ft. to 100 ft a-
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cepting the portion protected by 
groynes. There was overflow ot sea 
water also in miles 38:8 to 4112 and 
the depth of flow was about Ii !to in 
the deepest position i.e., in miles 38f8 
to 3912. The seven groynes already 
constructed at Purakkad and four 
groynes under construction were bad-
ly affected by wave action and were 
completely submerged. Of the 7 old 
groynes al Purakkad one was com-
pletely washed off and the others 
badly affected, Rectification work or 
the groynes was carried out ,mf(ently. 
Consequent on the erosion at Thotta-
pally and Purakkacl, 37 houses were 
submerged and two country boat.s des-
troyed. 44 cocoanut trecs WNe alSo 
uprooted. The total estimated damage 
on this account was reported to be 
Rs. 5150. 

2. As regards relief measures, HIe 
State Government have taken neces-
sary action. Rice and tapioca were 
distributed to the fishermen uff .. rted 
by the sea erosion. Urgent steps were 
also taken by the State Government 
to distribute cash to the fishermen in 
coastal areas for thatching .md re-
pairing their houses. 

Charges for meals in restaurant cars 
and Station Restaurants 

2216. Shri Subodh Hansda: Will 
the Mini~ter of Railways be pleased 
to state: 

(a) whether Government are awan. 
of the fact that the charges for same 
kind of meals supplied in Restauran' 
Cars and Station restaurants varies 
from Zone to Zone; 

(b) if so, the reasons for this ano-
maly; and 

(c) whether Government intends to 
remove this type of anomaly? 

The Deputy Minister in the Minis_ 
try of Railways (Shri Shahnawaz 
Khan): (a) to (c). The menu and 
the rates for Indian style meals (vege-
tarian and non-vegetarian) have been 
standardized and the same schedule at 
charges is levied on all Railways 

other than Southern. For the 
Southern Railway, the menu being 
d4fferent, a different and lower rate 
has been prescribed. These rates are 
chargeable for meals served in the 
Refreshment RoomslRestaurants at 
stations: 

The standardized rates in force at 
present are:-

Vc~etllrian nH.'3ls 

N(lD-VC~l'tarian 
meals. 

S(IUf hern Other 
Railway Railways 

l\P Np 

1·12 

When meals are served in train 
compartments from Restaurants/Re-
freshment Rooms at stations, an addi-
tional charge of 0'15 nP. per meal 
over and above the standardized rate 
is levied. For meals served in or 
from Dining cars on trains, an addi-
tional charge of 0 '25 nP. over and 
above the standarized rate is levied. 

Banning of Vanaspati in Delhi 

2217. Shri Bhagwat Jha Azad: Will 
the Minister of Food and Agriculture 
be pleased to state: 

(a) whether attempts are being 
being made in the Delhi Corporation 
to ban the sale of Vanaspati in ita 
jurisdiction; 'and 

(b) whether Government propose 
to agree to the suggestion in view of 
the widespread demand of the people? 

The Minister of State in the Minis_ 
try of Food and Agriculture (Dr. Ram 
Subhag Singh): (a) No, Sir. 

(b) Does not arise. 




